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O R D E R 

 

26.09.2018─  We have heard learned counsel for the parties on the 

question of maintainability of the Interlocutory Application filed by the 

‘Resolution Professional’ under Section 43 read with Sections 45 & 60 of 

the Insolvency and Bankruptcy Code, 2016 and as also the impugned 

order.  Hearing concluded. Order reserved. 
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